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CENTRAL ARMINISTRATIVE TRIBUNAL, JABALEUR BENCH, JABALFUR
Original Application No, 707 of 2003

Jabalpur,: this. the 6th day of August, 2004

Hon'ble shri Sarweshwar Jha,- Adninistrative Manber

Hon'ble thri Madan Mohan, Judici al Manber

Sat, Bhanwnati Iyer, age 49 years, _

vw/o, shri R,B. Iyer, Occupation s Nil,

R/0. 816, Arnanpur, Madan Mahal. , o :
Jabalpur, ees Applicant

(By Advocate -~ Smt, Amrit ,&;prah)

Ver sus

le Union of India,

' through Secretary,
'Finance Department,
Govermment of Indla,
New Delhi,

2. Commissioner of Income Tax,
Central Revenue Building, ' . :
Napier Town, Jabalpur. Ceee Respondents

(By Advocate ~ Shri Pankaj DUbey on behalf of shri
- B,da SJ.lva)

O RDER (Oral)

By Sarweéhwar,Jha, Adninistrative Manber -

Heard the ledrned counsel for the parties.

24 At the very outset the leamed counsel for the
gpplicant’ hz;é' -'dra}édinéizr:‘-at‘éeﬁtié"n'»vvtdwafrés -the ‘fadt that the
husband .of-the applicant has been missing JSince 1995 and
it is only now that the respondents have informedvigethis
OA that thematter regarding the requaet Qf the applicant‘

for compassionate appointment being given to her(:}is

Tpres ently under consideration of the Central Board of Dire-

ct Texes to wham the matter has been referred to by the
Chief Oc-)mmiSs‘ioner of Income Tax (Cadre Controlling
Authority), Ehopal, There is also a mention in .paragraph

3 of the comter reply of the respondents that the



® D %

request of the appiicant for consideration of her appoint-
ment on compassionate ground havg been proposed by then with
referaice to the para 12(3d) of the OM dated 9.10.1998 of the
Department of Personnel & Training and only thereafter it
has been sent to the Central Board of Direct TaxeS, New

Delhi,

Sead /wvH'*’-A

3. The learned counsel for the ar_)pl.'l cant has ¢ '~i“_‘,,_~$cla at

thé husband of the dppllcanb has been missing since 1995
and alswaaé the only bread eamer in the family and Czﬁ
that the full pension which the applicant was in receipt ’
all these years since her husband has been miSSing' the same
has also been reduced to 50%; ‘ﬁ’lerdoy putting th.e faxﬁly

to further hardship. Hence the respondents be directed to
expedite the decision in the matter, She has submitted that
any inordinate deléy on t e part of the responderts woauld

caus e Severe hardship and-distress to the famij.y.

bq 'Hax}ing r}ard to the fact that ’dﬁe’respondents e
dlready,ﬁeaz ed “‘ﬁ’/ﬂ“e matter ani/ lready it has been auly
processed by themLto “th appmprldte authority for a
decision, we are of th e considered opinion that ii'; woul d
be appropriate that this Original &pplicetion is disposed
of at this stage to ensure that the decision of the
competent authority in the matter is exPediﬁeQ; in any case
within a period of tﬁree rnéllths from the date of réceipt of

a copy of this order., Ordered aCcordJ.”lgly.
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- (Magan Jiohan) _ (sarweshwar Jha) . g

Judicigl Member . Adninistrative Manber
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